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CEN TRAL ADMINISTRATIVE TRIBUNAL PRINCIP aL
UQAONOoSSB/g_gE th
New Dolhi: this the 7— day of May,1999€,§

HON "SLE M Re S. Ro ADIGE, VICE CHAT A AN (A) o

"HON 'BLE MRS, LAKSHMI SWaMINATHAN, mmBEeR(D)

1, shri J.L.Mamtani,
s/o Late shri M, R.Mamteni,

R/o qtr. Nogs43, Sector-2,
Sadiq Nagary
New (Blhi=42,

2, Mrs, Kanlesh Kumary _
o sh. Vijay Pratep Singh,
Rfo 19-0, Block =K, Saket,
Nouw Delhi"‘l?o

3, shri surinder Pal %ody
rRfo Kp=-230, pitampuray
Dol hi=34s

all are employed as Inspectors of Income

Tax under the chargsof chief Oommissioner
of Income Tax, CR/Building, I.p.Estats,

New Dalhle oveees fpplicants,
(By adwcate Shri 0. R Gup ta) o
Varsus
1, Union of India through

sacretary, . _
Ministry of Finance,(Deptts of Re venue),

No rth Blocky
New Dslhi,

2. Chairman, :
Contral Board of  Dirsct Taxes,

New Delhio

3, Chief ommissioner of Income=tax,
C. R, Building, I.P.Estate,
NBU Delhi'='1100 02 .o'o %000 Rewﬂndmts«»
(By Adwcate: Shri R.S. pgarwal )
_ORDER
HON 'BLE MR, S Re ADIGE, VICE CHATRM

toplicants segk a direction to respondents
to conveng a revieuw PC for considering their claim
for protiotion to the post of IT(Grouw '8) based
on the seniority list dated 802,99(mnexure=p I)

uitﬁ effect from the date their immediate juniors
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ware promoted with con sequential bgnefitsd

2, Respondents antheir reply to the 0. A.

have stated that they are unable to operate the

senjority list dated 8,2.99 in view of the

interim orders dated 182,99 passed by the Tribunal

in 0 No.387/99 filed by shri H.PoSe Kharab & othars
challenging the aforasaid seniority list dated
8,2599, whersby respon dents have been given pemission
to ‘go ahsad with the PC for promotion to the cadre
of 170 (Group'8') but have been restrained from
declaring the results of CI5C till ths next date of

hear ings'
3. » have heard both sidesd

ha! LY
a; '~ By our subsequent ordsrs dated 14.5«‘1‘3! in

0p No.387/99 the aforesaid interim ordsrs dated
18,2,99 hawe baen modified such that respondents mey
go ahsad with conwvening the rpc}but any p romotions
made on the basis of the afo rosaid seniority list
dated 8+2+99 shall bé subject to the outcome of

0'1_\ No.“'387/99,and that fact has baen directed to be
cl early mentioned in eany p omo tion orders respondents

pumpose to issu 8e’

Se In view of the abows, this OA is disposed of
in tems of the undertaking given by respondents

in para 1 of their reply. N0.00stsﬁ
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